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throughoot  the Tndian Union, there
are some nwsguided people who try
to stop that. We strongly cordemn
that sttitude.

THE DEPUTY CHAIRMAN :
That will do 0. Yes, Mr. Kulkarni.

SHRI A. G. KULKARNI (Maha-
rashtra) : Madam T want to request
through you the Prime Minister . . .

THE DEPUTY CHATRMAN *

About what are vou going to speak ¢

Is it abowt films ?

SHRI A. ¢. KULKARNI : Not
on films,

THE DEPUTY (TTAIRMAN :

Then you may wait. There are so
many Members  who want to raise
so muany things. (Interruptions). All of
vou please take your seats. There are so
many hon. Members who want to raise
so many issues in the House now.

SHRT BHUPESH GUPTA I
will ba verv hrief, Madam., A one
who docs o usmally go to films,

TIIE DEPUTY CHAIRMAN :
Usually you dow't ?

SHRI BHUPESH GUPTA : No
Madam, only once in ten years or
twice i ten years. But may T make
a suggestipn ? We have our Uttam
Kumar here. May I make the sugges-
tion that this matter should bhe
seriously  taken wp hy the Govern-
ment and particularly by the Minister
of Tnformaten avd Broadcasting 2
1 sav this dhere will be oy
lot ol weanplonne o d sulfern o
ov the part of @ Lae inaber of
people all over the country,  There-
fore, T thitk ever fiom that angle
this matter <hould he setion b tahe
up by e Governanent and consulta-
tions  ohould take plece amone the
partien  coneerned.

THE DEPUTY
That wil do.

IH [PLN T IENY

CITATRVAN

Narentific oaud
Tuddvistiiad Reveasch

A MATTER OF PERFONAL EX-
PLANATION RE APPOINTMENT
OF SCTENTISTS KT IN THE
COUNCHL OF SCTENTIFIC AND
INDUSTRIAL RESEARCH

SHRT P. N. KATHJU (Rajas-
than) : Madam  Deputy  Chairman,
Tam @aeteful to vou for permittmg
nte to state the facts apd to pot the
records  straight on statement made
by the hor. Minister of Fducation,
The Education Minister when replving
to a question No. 708 on 22ud De-
cember, last saidl Tam quotirg :
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“T direussed with the hon. Mem-
bers, Mr. Kathjuand Mr. Bhagava.

They agreed-with me that it wa
1o use goirg into the past.  What
bas  happered has  happe-ad.
But in future wo will see that jt-
does not  rvecur, T made a state-
ment hereo T promised  that  we

will study ecach case”,

I was taken aback and T had to
infervene and T sald -1 am quoting
again :

“Bir, on a personal explanation:
The hon. Minister has just 1ow
referred  to me by name. T am
surprised at what Te sudl T have
cerfamby  met  hum,
fwice Tt on o mam
T have rever at any stage told him
that T was «atisfied and T do not,
want ary enquiry into what has
happered v the past. On the
hard T have  repeatedly
mpres ed on him thet unfess 4
thorough e quiry s made into
what  happeod o the past there

not o ce oor

OF Cds10Ds,

othoy

ean be o miprovenent e the
future. 1 oam sarprised that he
has  made (hat ~tatement. Tt o,

a persopal  explanation”,

Tmnrediately after this the bon. Mmis-
ter  further said to me agam I
all quoting
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anything which T place before you'.
Now the surprising thiug is that he
made the statement I discussed with
him and showed him the list’. Madam
Deputy Chairman, my contention Is
that ho did not show m~ any list. As
a matter of fact, I showed him a list
containing  oighteen names and 1
told hint that he should go further
into  the matter as I was convinced
that there were more than 200 appoint-
ments  which have been made of
people  who had 1o business to be
called scientists or techuologists. I
also showed him  another document
which had been received from Mr.
Chagla and in which it had heon ad-
mitted that a man had been appomn-
tel on a very high salary of more
than Rs. 1,600 and the only qualifi-
eation the man had was the High
School Certificate from Bombay. 1
have got the documents with me
and I am prepared 1o place them
on the Tahle of the House. T also
made a further request and asked :
*Will yon kindly enquire into this?

“Ho was inmy room. We had
a long discussion. His first charge
was that there were many stien-
tists appointed who had no scientific
qualifications. 1 discussed it with
him and showed him the list. Not
only to nte but also to the Prime
Minister he said —if T am allowed to
quote him I am withdrawing
all the charges. But seo to it that
it does not recur’

Madam, I am surprised  at the
statement  that was made and when
the hon. Minister repeated this stafe-
ment 1 did not consider it right
and proper to contradict him a second
{ime. T wrote tohLim and requested
him to mke amends  for the very
unfournded and uunfair  renarks  he
had  made about me before the
Tlouse adjourned. This was not done.
Mhree attempts were made hy me
{o geb an ‘nterview  to discuss with
him  this and other matiers and
they alsn  were not successfil. Now
1 would like to rC capitulate  what
actually happened. T met the houn.
Minist or M Jis roum in the North
Block after the last Presidential
cloction and 1 showed him documonts
to prove that  appointments had’
heen, made in the Couneil of Qejontific
and Industrial Research of persons
with scientific  and technical desig-
nations  bhub who did not hold any
qualifications. [ remember the reaction
of the hon. Minister. He was flabber-
aasted aud  remarked, ~Kathju,
conld you tell me, if such things can

happen 2

SHRI P.N. KATHJU : I refuse to
enter into that controversy. T refuse
to mention the officer’s name on the
floor of the House. T am extrentely
sorry [ cannot oblige him. -

SHRI DAHYABHAL V. TATEL
(Gujarat) : You lay the documents on
the Table of the House.

T said here is a list of eighteen pe.o_ple
who were appointed, and this thing SHRI P. N. KATHIU : If Madam
was forwarded to me uunder the sig- | Deputy Chairman  will permit, I will
nature of his predecestor, Mr. Chogla. | place them on the Table of the House.
So he was catisfied  and T told him. ( , .
Mr. Sen, you don't know me, bub SHRI BHU_PESH GUPTA (West
whatever 1 8y unless 1 give you Bengal) : He is not only giving per-
documentary proof do not accept sona! explanation ut something
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more. He is not only setting the re-
cord straight but putting i new
records.

SHRI DAHYABHAI V.PATEL :
It is better the Education Minister
should also come and let him hear
what you have to say because what
you are saying is very serious.

THE DEPUTY (HAIRMAN :
Mr. Kathju, now you should be brief,
The personal explanation is over
really.

SHRI P. N. KATHJU : I will
try to be very brief. You know I
very rarely speak.

The only statement about such
appointments to which he has re-
ferred was very recent, on 23vd Marcel,
that 15, on Saturdav  last. 1 made
frantic efforts {o find this out and
a very efficient and competent staff
member of the  Rajya  Sabha was
suceess(ul o producing  this thing,
Madawm, what I now understand is
that  this statement wax laid on
the MTable of the Rajya Sabha on
22nd March, just ene day Defore
the Minister spoke and T will come
to that in o minute,

THE DEPUTY CHAIRMAN :

When the statement was made weren’t
you present %

SHRL P. N. KATHJU : Not only
it took three days for the stall to
collect the imformation, T did not
know auything about it.

SHRI BHUPESH GUPTA : The

Chair is asking whether vou  were
present  when  the Statement was
made.

SLIRL P N KATHIU @ No, | was
not present during those ten miutlos |

AlthOUgh Tmet the Mt ~everal
times I do not recollect 1o have et
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him along with Mr. Bhargava, I
did tell him that [ was so disgusted
with the way T was heing treated on
the clear assurauces givon by the
then hon. Minister of Parliamentary
Affairs, Shri Satya Narayan Sinha,
in the presence of eight other hou.
Members of this House.....

THE DEPUTY CHAIRMAN :
Mr. Kathju, I agree with what you
are saying but you wanted Lo rise to
make some porsonal explanation
and put the records right but you
cannot make it debate by making
such a long statement.

SHRIP.N. KATHJU : I have only
two pages more. .

THE DEPUTY CIIAIRMAN :

You should be very hricf.

SHRI  BHUPESIT  GUPTA
Madam, he has got ouly two pages
more.

THE DEPUTY CHAIRMAN :
He wanted to risc on 4 personal ex-
planation to put the records right.
I did not know that he would go
through  the debates  and fhe state-
ment of 23rd and Al that.

SHRI DAHYABHAI V. PATEL :

We are all concerned about it,

SHRI PN, KATILIT: .. about the
formation of the Lngniry  Committee
that | had decided not to take any
furthet interest in the a tfairs of the CSI12
The House will remember that it was
on the bi‘sis ”r (""td;” HASY R R RTIEL
given tome on the Hooy of the Hogse
that T bad withdrawn the Resolntiong
because of ihe  aoine gole of St
Bhargay v nd the vesponsibility on
him and when these assurances were
not implemented,  Shri Bhargavg
had characterised {his act as ‘cheating’,
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Hon. Memelis will also remember
that Tawoas oblicod foaccept this Com- |
e to b Appoul d by the Prosident
ol the U 1LR, as a compromise istead
ol a Parliamentary  Conumittee  for
which 1 had pressed in moving the Re-
solution. T had never at any time any-
where said to any one that T was with-
dravwing oy deraand for the appoint-
ment of & Commibtee of  Enquiry,
To this extent the statement of the
Minister is not fiue. liven today 1
maintain and insist that the assurance-
given to e have not been honoured
and must be implemented.

Even granting the contention
of the Hon. Minister that although
some irregularitics were committedld
in the past, he is i ono position to
Qislodee any one who has heen appoint-
ol and confimed e bis posts Let us
face facts, Had he all the fadts belore
him when he said that! Have all th:
officers been confirmed 7 It is not
correct. He hasg, so far as we know , . .

SHRI P NUSAPRU (Uttar Pradesh):
May 1 draw your atiention to the fact
that no represent e of the Ministry
of Nducation is presod, not even a
Deputy Ministar?

THE DEPUTY CHVMIRMAN ¢ This

i only a personal explanation by him

SIRT PN, KATHJIU @ Madam, he
has, ~o far a5 we know, only such
information as was colleeted in replying
to guestions, He was good enough to
infori the House on Saturday last
that he bad in reply to an unstarred
question given a list containing the
names of people who are not scientists
but are designated as scientists, Now,
Madam, this thing which had been plac-
ed on the 'Table of the House does
ot give any names. 1t only gives
the numbers. I would draw your atten-
tion to facts, What are the facts
revealed by this ¢ Nobody ks at any
stage accused the Hon. Minister of

Scientific and
Industria! LLesearch,
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concealing the facts. The facts are
as follows, In the CS.LR. there are
[4 Scenfifie Officers, 37 Technical
Oflicers and 300 ~etentifie and 160
technical membas of the staff, a total
of 245 men, who are designated as
Scientists and Technologists, but who
have no such qualifications. Are the facts
revealed not sufficiently disturbing ?
What does the Hon. Minister propose to
do about it2 Will he also tell us how
many of them studied seictnce cven in
the High School? Madam, there are 215
men who are called scientists and
technologists who, according to the
admission of the Hon. Minister himself,
have no qualifications to be called
scientists or technologists.

[ would also like—I wn just finishing,
Madam  to refer to the list which the
[on. Minister had provided i replying
to a question on Divectors and Officers
of that status who il not possess
post-graduate qualifications.
carlier oceasion, Madam, yoi  will
remember I had said that for appoint-
ment as even teachers in Intermediate
Colleges you do require a post-graduate
qualification and Dr. Sapru, I hope,
will support me on that. There were
eight names in the list. One dud not
possess even a  Bachelo’s  Dewiee,
I would like to refer to the case ol the
Dircetor of an Kngineering Institute
a discipline of which the Hon. Minister
is a distinguished member. This officer
is o B.A. in an Arts subject and iy a
Graduate of the Institation of Mechani-
cal Engiucers. Lh ave it to the Hon,
Minister to decide for himsclf if he
considers these as sufficient, qualification
for the Director of a National Lahora-
tory or Institute. Also, in reply to
guestions, he had given the following
information. Madam, 1 had asked a
question .

SHRI BHUPESH GUPTA : I hope
he is not a B.A. in English Literature
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SHRT P. N KATHIU : He is a
B.A. in Enghsh Literature. That is

correct. I had asked a question ahout,
the residences provided for the Sonior |
staff of the Institute—this very KEn-

gineering Institute—i.e., all the senior ‘
staff for which (hix Parliament had
voted funds, so that scientists  would |
be comfortably accommodated and ‘
would be in a position to work com- {
fortablv. T was told that of the five

top bungalows, No. 1 was with an
officer of the Birla group of industries,
No. 2—this is on record—was with
Sahu-Jain group, No. 3 with TBM
group —the computer people, No. ¢
with an 1.A.8. officer and No. h simi-
larly .

(Interruptions)

SHRI BHUPESH GUPTA Is there
no LDs.? C )

SHRI P. N. KATHIU : 1t is 1.BM,,
not LD, T am just finishing in two
minutes, T had asked th s question on
28 Jure o CWUL the Minister of
Fduacation pleased o stage the
numbes of ofhcers and the members of
the staff of the Conneil of Selentific and
Industrial Rescearch, including those
of the National Laboratories and
Tnstituter ander it~ coptrol, who have
bheen nven welentiie and technieal
designations, hut who have no scientifie |
and teehnical qualifications?”” The reply
was : “The information is being col-
lected and will be laid on the Table of
the House.” Now, it is hefore the
House that 245 poroons, have
neither scientific vy technieal quals
fications, are having scientific and tech
nical designations. This is the state of w
sclence,

l)i‘

\\IIU

{fterriptions)
THEDEPUTY CHAIRMAN
continue.

SHRI P. N. KATHJU : I am con-
cluding, Madam. I would like to enquire |

Plea o
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from the Hon. Minister if it is by mak-
ing and confirming such appointments—
particularly he said @ "What can I do
about confirmed people?’’—that he
expects to create the much-publicised
temper of science in this country?
The G v rement hes o opeatedly said
that no one should be allowed to reap
fruits of aggression. Are we not
allowing this to happen, by not taking
any action, against persons who are
beveficiavies of the irregularities com-
mitted and also to fix responsibility
for these acts. Is it by protecting the
interests of these people that the Hon.
Minister hopes to develop science and
technology in this country? I can assure
him  that such things have alrcady
created a (lvmouhsmg effect on smcere
and dedicated workers, < R

Madam, I am very grateful to you
for allowing this.

SHRI BHUPESH GUPTA @ You
are all perhaps conscious that it is not a
personal explanation. He hay reveale
so wmany things which contradict many
of the things the Education Minister
has said. Therefore, Madam Deputy
Chairman, tomorrow when we meet the
Education Minister should be called
upon to explain because T know that
he has misled us, according to him
probably almost on all the points,

SHRI LOKANATH MISRA (Orissa):
I associate myself with it and there
shoudd be an explanation  from the
Fdieation Minister tomorrow.

SHRT P N, SAPRU : Madam, as
this ruay be the last tine that I am
addressing the House I would like to
say that what Dr. Kathju has said
«1osorvvs consideration. It is a serious
thing that  either the Minister of
Education or the Minister of State for
Sducation did not choose to be present
to bhear what Dr. Kathju has said.
I think he owed it to this House and
I hope the House will have its respect
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and its dignity. I think it is not right |
that Ministers <hould treat this House
so lightly.

THE DEPUTY CHATRMAN : Now
Mr. Kathjn was to make this explana-
tion vesterday, but vester'av he was
not in the House. 1 called s nanse
twice and he was not in the House,
This morning the Kducation Minister
was here and I made room for the
Education Minister, because he had
something oJse in the other House.
What
15 that tlis <hould be conveved to the
MVanister, That is all vight. That 1 agree.
But they are not here, because they did
not hnow that he was going to rise on a
personal explanation at this hour.

SHRI DAIIYABHAI V. PATEL !
We should hear from the Edueation |
Minister about this tomorrow. It is i
a very serious matter. = i

ENQUIRY 2/ CATLLING ATTEN-
TION NOTICE

STRIKES IN 1 HE Brar At IDLECTRONICS
SHRI . K. KUMARAN (Audhra |

Pradesh) - Mad v T had given a Calling
Attention Notice yester'ay or the day
before vesterday. There have been
strikes in the Bharat Electronics at
Bangalore, in the Hindustan Aeronau-
tics factory at Bangalore and the |
Bharat Earth Movers. Bangalore, After |
the strike, it appears that the leaders |
of the trade unions who are functioning }
n these factories, have been suspended

from duty. Again, some sit-down strike |
was started in the Bharat Earth Mo- |
vers. Now, the sit down strike is drifting

into a very serious position. In Banga- |
lore there are several Central Govern-
ment undertakings. Some are under the
Defence Ministry and some are under
the Ministry of Industrial Development.
I want the Government to tell us what
«xactly has happened. What was the
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the other Members have said.b
|

|
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reason for the strike and why the
management has pron oked the workers
into striking further 7 Also, the Hon,
Mini<ter for Labour is here. 1 want the
Central Government to intervene and
see that something is done. Otherwise,
the Government should be asked to
mahe a statement tomorrow morning

SHRI A. G. KULKARNI (Maha-
rashtra)  Madam, I th nk vou very
much. I have given a Calling Atten-
tion Notice. but it is still not ad-
mitted. T want torequest, through vou,
the Prime Minister to Jook into @ very
serious problemi of secwuity, the recent
report that about 100 tanks have been
recently sold by the UL 8. Government
to Pakistan. I want to draw the atten-
tion of the House to the serious condition
where by Pakistan is being armed to
the teeth. I want to hring to vour
notice that Pakistan is purchasing
heavily military armaments and hard-
ware even throuch conutries ik West
Germany, but switching the source
through another country. May I request,
throngh von. the Prime Minister that
the reported sale of M-47 tanks is very
dangerous in the sense they are in a
wav hetter than the Patton tank« and
the UL N, Government has still - not
contradicted the sale made to Pakistan ?
1t is reported that this is bemg done
in or'er to persuade Pakistan not to
purchase anything from China. Tt is_
absolutely wrong. 1 want to bring,
through vou, fo the notice of the
Prime Minister thaf some immediate
action must he taken. Unless this
country raises its arms production and
makes arrangements with ultimate
sources of production, the arming of
Pakistan 18 a danger to this country.
I want to draw your attention to this
problem which is a verv big threat.

SHRI BHUPESH GUPTA (West
Bengal) : T think you will agree that
the Prime DMinister should make a
statemment on it. The news has been



